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FACTUAL AND ACTION TAKEN REPORT

IN THE MATTER OF OA NO. 55/2024 (CZ) (NONE LAL VISHWAKARMA
VISPARIHAR STONE CRUSHER AND OTHERS) IN COMPLIANCE OF
THE ORDER ISSUED BY HON’BLE NGT, CENTRAL BENCH, BHOPAL

ON DATED 14/03/2024

i

g GPS Map Camera

r\_ \ "
& Chhatarpur, Madhya Pradesh, India
; Unnamed Road, Madhya Pradesh 471101, India
7 Lat 24.760569°
" Long 79.95283°
30/04/24 03:06 PM GMT +05:30

ASHBEAYBARRTN TS

DATE OF VISIT: 30/04/2024

Location: Village Shivrajpur (Chandranagar),
District Chhatarpur (M.P.)
JOINT COMMITTEE CONSISTING OF

1. Prakhar Singh (1.A.S.), SDM, RajnagarDistt. Chhatarpur, MP.
2. K.P. Soni, Regional Officer, MP PCB Regional Office, Sagar.
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FACTUAL AND ACTION TAKEN REPORT IN THE MATTER OF
“NONE LAL VISHWAKARMA VS PARIHAR STONE CRUSHER.”

Background:

1. That the present application has been filed by Shri None Lal
Vishwakarma regarding the violation of Environment (Protection) Act, 1986
by the Parihar Stone Crusher, Respondent no. 2 in the present case. The
applicant has stated that blasting is being donethrough illegal methodsof
boosterblasting which is directly affectingthe houses and the crops are being

damaged due to dust. blasting is being donethrough illegal methods of booster
blasting which is directly affectingthe houses and the crops are being damaged
due to dust. That the applicant has sought closure of the Stone Crushing Unit

on the basis of environmental norms as the principal relief in his application.

2. That the Hon’ble NGT vide order dated 14.03.2024 had ordered for a
joint committee report by directing as follows:

“7. In view of the seriousness of the matter we constitute a joint Committee
consisting the following members to visit the site and submit the action taken
report.

I.  One Representative from the District Collector Chhatarpur (M.P.)

Ii. One representative from the Madhya Pradesh State Pollution Control
Board

8. The committee is directed to visit the place and submit the factual and
action taken report within six weeks. The State PCB will be the nodal agency
for coordination and logistic support. ”

In compliance of the above order the following representatives were
appointed to the joint committee in the present case:

(1) Mr. Prakhar Singh (1.A.S.), SDM, RajnagarDistt. Chhatarpur,

(2)Mr. K.P. Soni Regional Officer, MP Pollution Control Board Sagar.

The order of appointment ofOIC from District Collector Office, Chattarpur
dated 21.03.2024 is filed herewith as Annexure A -1.
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REPORT OF THE COMMITTEE

3. That in compliance of the Hon’ble NGT order dated 14.03.2024 the joint
committee visited the site of (1.) M/s. Parihar Stone crusher and (2.) Mining
site (M/s. AwadheshPratap Singh Parihar)on 30.04.2024. Thepanchnamaof

the inspection is filed herewith as Annexure A-2.Thephotographsof the

inspection are filed herewith as Annexure A-3.

Observations:

4. Along with the members of the joint committee, Shri Amit Mishra Mining
Officer, Chhatarpur and Shri AniruddhPratap Singh as representative of
Parihar Stone crusher & mining unit were present during the inspection the

facts as observed by the committee as follows:

4.1The Crusher site of M/S. Parihar stone crusher (Kh. No. 205, Rakwa
0.845 ha. Vill. Shivrajpur Tehsil Rajnagar)& Mining Site of
AwadheshPratap SinghParihar Mining unit (Kh. No. 220/1, Rakwa 4.0

ha. Vill. Shivrajpur Tehsil Rajnagar) are just adjacent sites to each other.

4.2 There were following violations found in the crusher /mining unit during
the visit of the team:

The boundary wall around the crusher unit found damaged and does
not have adequate height of 12 feet.
The Vibratory screen of the crusher unit is found not covered
properly.
All Conveyer belts of the crusher unit does not provide with water
sprinklers.
The fencing provided around the mining lease area does not have

adequate.

4.3The distance by the nearby habitation is more than 200 meters from the

mining lease area & the active mining pit.
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4.4 Munare were provided around the mining lease area.

4.5There was no illegal mining was observed during the visit.

4.6 The industry has informed that that the blasting is carried out as per the
DGMS Norms.

5. The joint committee has taken the following actions:

5.1The Regional Officer MP PCB, Sagar had issued Show Cause Notice
under section 31A of Air (Prevention and control of Pollution) Act 1981
vide letter no. 510 dated 13.05.2024 for violation consent conditions and
inadequate pollution control measures by the Parihar Stone Crusher in the
present case. The Show Cause Notice dated 13.05.2024 is filed herewith

as Annexure A -4.

5.2The Parihar Stone Crusher had submitted its reply to the show cause
notice on dated 30.05.2024 and the copy of this reply is filed herewith as

Annexure A-5. In this reply the respondent no.2 had annexed the photos

depicting compliance and the copy of the CTO granted under Water
(Prevention and Control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution)Act, 1981. The Parihar Stone crusher has valid CTO
for the Stone Crusher and Shri Awedesh Pratap Singh Parihar has CTO

for mining lease.

5.3The compliance as submitted by Parihar Stone Crusher through his reply
dated 30.05.2024 was verified by the Regional Officer of the MP PCB
during the revisit of the site on dated 03.07.2024.During the revisit the

compliances were not found satisfactory. The inspection dated
30.04.2024 clearly depicted the violation of CTO consent and operation
of the Parihar Stone crusher unit without adequate pollution control

measures. Further the Parihar Stone crusher had without any consent
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i
installed a M sand plant without the prior permission from the Board. The |

\ Same amount to violation of the terms and conditions of the CTO granted
by the Board. |
>4The MP PCB has passed closure order under Section hlas i 18 !
(Prevention and Control of Pollution) Act 1981 to Respondent no. 2 on
and the copy of the closure order dated 03.07.2024 s filed herewith as ﬁ
Annexure A-6. 4
5.51In this closure order the MP PCB has directed the Superintendent
Engineer, Madhya Pradesh Poorva Khsetra Vidhut Vitran Company
Chattarpur to cut the power of the Parihar Stone Crushing Unit. |
5.6 That the MPPCB directed the Mining Officer, Collector Office, District
Chattarpur to take action against the Parihar Stone Crushing unit by
seizing the royalty book and pit pass and to ensure that there is no mining

and crushing activities by this crusher from the date of closure order.

~

6. The District Mining Officer, Chattarpur has submitted their reply vide letter
No. 1038 dated 21.06.2024. The reply of District Mining Officer is hereby

enclosed as Annexure A—7.

7. The Hon'ble Tribunal may. take the present factual and action taken report on

record.

(PRA SINGH) (K.P.SONI)
(IAS) REGIONAL OFFICER,
SDM, TEHSIL RAJNAGAR, MPPCB, REGIONAL OFFICE |

DISTRICT CHHATAPUR | SAGAR

e

MINING OFFICER
DISTRICT MINING OFFICE
CHHATTARPUR
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Consent Order M.P. Pollution Control Board - Sagar
I't. Deen Dayal Nagar, Housing Board Ciny

\ SAGAR
\ SAGAR
Tele : 07582- 263774
RED-SMALL ‘ CCA-Expansion l CONSENT NO: **+ ’ } PCB ID: 23592J
%B?ﬂ{.};%%ﬁ}g)&&mmnza Consent No:AW-109177
To,

The Occupier,
. Parihar Stone Crusher (Unit No. 02),

Khasra no. 205, Rakba 0.845 Heet., Shivrajpur (Chandranagar),
Shivrajpur (Chandranagar),
Dist : Chhatarpur, Tal : Rajnagar,

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under section 21
of the Air (Prevention & Control of Pollution) Act, 1981

Ref: Your Consent to Operate Application Receipt No. 1258833 Dt. 11/01/2023 and last communication received on
Dt.09/01/2023

WQ ceference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein.

The M. P. Pollution Control Board has agreed to grant consent up to _31/03/2027___, subject to the fulfillment of the terms &
conditions, enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Shivrajpur (Chandranagar) Rajnagar, Chhatarpur
b. The capital investment in lakhs: Rs. 113.62
c. Product & Production Capacity:
l G RORE AT & Fop 2 i amary ProductZ Z R sts auine s _:.:-__._:_;;:-_\-.j -.I e P e o Sl Qty/ yea.‘: s & T i
STONE GITTY by crusher 46400.CU.M/Y
FOURTY SIX THOUSAND FOUR HUNDRED |
ONLY |

Note:- For any change in above industry shall obtain fresh consent from the board.

The Validity of the consent is up t031/03/2027___ and has to be renewed before expiry of consent validity. Online application
through XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the
consent/Authorization. Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

|osures:-
* Conditions under Water Act
* Conditions under Air Act

* General conditions

Signature vali P) SQ-— ——

[ Lipdag frow LIDAL - ] i : -

.5 C?ﬁ; yerier glgEnaI[y Sigge : V. 8. Rai, e

Iiptaty Bgn b Sndbiar Date: 23/01/2023 11:00:34 PM VIRENDRA SAHAL RAI
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer

TPAY # TEFKKIXENS

—_—
s Cerficate gene restedd from xgn mp nic i ard varlvd i ey i pequisre plysicol sigviatieres, the ceriificate can be validaied onling from sgn mponic i using "TPAV" Number [‘age: 1/%
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Consent Order M.I'. Pollution Control Board - Sagar //
't Deen Dayal Nagar, Housing Board Clny J
' ' SAGAR &2
SAGAR

Tele : 07582- 263774

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-
1. The daily quantity of sewage at out fall of the unit shall not exceed 0.600 KL/day
2. Trade Effluent Treatment:-

The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 5.5-9.0 TDS Not exceed 2100 mg/l

Suspended Solids Not exceed 100 mg/l. Chlorides Nol exceed 1000 mg/l 1
BOD: Days 27°%C Not exceed 30 mp/l.

cCoD Not exceed 250 my/l

Oil and grease Not exceed 10 mgdl

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 55-90

Suspended Solids Not exceed 100 mg/l. Q
BOD: Days 27°C Not exceed 30 mg/l.

COD Not exceed 250 mg/1.

Oil and grease Not exceed 10 mg/l.

[ Sr| Water Code (Qty in kipd - Kilo Ltr per Day)| WC: 2.500/[WWG : 1.100 Water Source | = Remark |
| 1 | Plantation / Horticulture 0.200 0.000 Borewell |
I 2 | Spray in Mines 0.500 0.300 Borewell | |

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

6. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

7. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

8. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

9. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.,

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it s not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

10. Recording of Monitoring Activities & Results-

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.

Consent No:AW-109177
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ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(1) The date, exact place and time of sampling

(i) The dates on which analysis were performed

(ii)Who performed the analysis?

(iV)The analytical techniques or methods used and

(VM) The result ot all required analysis
iii. IT the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the caleulation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased (requency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

L1. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring

_ report on line to the Board.

)

—

12. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

13. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

14. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be retumned to eaters
body habitat.

15. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an altemative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

16. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

17. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Additional Water condition:-

I. Jaw crusher shall be enclosed by wind breaking walls & suitable dust containment arrangement be made,
2. Proponent shall constructed wind breaking wall around the stone crusher arca,

3. The industry shall adopt following Air Pollution Control measures as per M. P. Pollution Contral Board
guide line dated: 19-02-2004.

I. The screen shall be enclosed with M.S. Sheets and a fan connected with motor to extract the dust
generated during screening operation should be installed. Dust shall be vented into a chamber wherein
walter sprinklers shall be provided for dust suppression.

I A telescopic ehute shall be provided at the zero gitti and dust/lines dropping point. Suitable water
sprinkling system shall he provided to reduce the dust emission, i Temporary water sprinklers shull be
provided at the time of unloading from the truck / tripper. b, The unit shall provide water sprinklers on the
conveyor carrying raw material from Bunker/bin to the crusher. The water should be sprayed in the form of
mist with the help of @ imator,

I Stone crusher shall develop green belt of 10 dlonseidt| Nok ANWnd (1A Pimises to improve the
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environmenl in general,

IV Periodical cleaning of the water spray nozzles shall be carried out to avoid chocking.

V' Fine dust aceumulated in the crushing areas shall be periodieally cleaned and the dumps should be
covered with tarpaulin to check erosion by wind.

V1 The approach road shall be properly developed and sprayed with water periodically. Similarly the
approach roads to individual crushers shall be made in good condition and watered periodically,

V1L The drop height of the processed material shall be kept at minimum during loading and unloading.
VT Covered transfer chutes shall be provided at all the crushed material discharge points of conveyors.
IX. As an occupational safely all the workers shall be provided with nose masks.

@

Consent NotAW-109177
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION] ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the
proposal submitted to the Board with reference to generation ol emission and same shall be operated & maintained
continuously so as to achieve the level of pollutants to the following standards:-

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no, GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m* (PM10 pg/m?® 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m?® (PM2.5 pg/m*® 24 hrs. basis)

¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?*
- d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m?

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

6. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

7. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

8. Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with
minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental
conditions and as stated in below..

(Minimum number of plants to be planted by the unit:-3750 )

Additional Air condition:-

Consent No:AW-109177
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Consent Order

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be dispo:‘icl:d offsc!enllﬁca”}’ 8185
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping
site, If required.

Non Hazardous Solid wastes:-

Type ol waste Quanlily Disposal
Scrap/ Plastic packing material wood, card board, punny begs cle Sale to authorized party/As Per CPCB.
MoEF Guide lines / Others.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be Kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or, \)
e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive

privileges. nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

8. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the ’
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. )

9. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

10. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condition:-

Consentauthorization as required under the Water (Prevention & Control of Pollution) Act, 1974 |, The Air (Prevention &
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of
expiry of this consent/authorisation, The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and gaseous emission.

Consent No:AW-109177 For and on behalf of
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M.P. Pollution Control Board

(4 Serding Aaw DL rﬁML/
Scgit ==

Dyt St ity VIRENDRA SAHAI RAI
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # TEFKK1XFN3S
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L_-_.EJEE-_S““L J L CCA-Renewal ’ ‘ CONSENT NO: *** PCB ID: 18528 J
Outward No:-20843.03/04/2023 Consent No:AW-111482
To.

The Occupier,

Awdhesh Pratap Singh Parihar,

= Kh. 220/1, Areca of mine-4.0 ha.
Vill. Shivrajpur, Teh. Rajnagar, Distt. Chhatarpur,
Vill. Shivrajpur, Teh. Rajnagar, Distt. Chhatarpur,

Subject:  Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under section 21
of the Air (Prevention & Control of Pollution) Act,1981
Ref: Your Consent to Operate Application Receipt No. 1262118 Dt. 06/03/2023 and last communication received on Dt.

'ith reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein.
*ie M. P. Pollution Control Board has agreed to grant consent up to __23/03/2028 , subject to the fulfillment of the terms &
conditions, enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-
a. Location: Vill. Shivrajpur, Teh. Rajnagar, Distt. Chhatarpur

b. The LEASE YALIDITYs: 23/03/2028
c. Product & Production Capacity:
S AT A e Product R H In 0% ST [ . Qty/year Wt e
Mining of Stone boulder i 50000CU.M/Y .
| | FIFTY THOUSAND ONLY

Nate:- For any change in above industry shall obtain fresh consent from the board.

The Validity of the consent is up to __23/03/2028 and has to be renewed before expiry of consent validity. Online application
through XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the
consent/Authorization. Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures;-
* Conditions under Water Act
. * Conditions under Air Act

* General conditions

: Signalure Not-Verified ,SO/;/,
6#5:!4'107"133:': ; _.):)j ﬁ
~ rent Digitally Signed b4 : V. S. Ral ,

SesanicAuthont Dato: 03/04/20d3 11:01:49 PM VIRENDRA SAHAI RAI
(Organic Authentication on AADHAR from UIDAL Server) Regional Officer
TPAVY #f TKLIQVG2UIL

—
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CONDITIONS PERTAINING TO WATER (PREVENTION 8 CONTROL OF POLLUTION) ACT 1974 :-
1. The daily quantity of trade effluent at out fall of the unit shall not exceed 0.500 KL/day, and the daily quantity of sewage
at out fall of the unit shall not exceed 0.500 KL/day
2. Trade Effluent Treatment:-
The applicant shall provide comprehensive effluent (reatment system as per the proposal submitted to the Board and
maintain the same properly to achicve following standards-
pH Between 5.5-90 TDS Not exceed 2100 mg/l.
Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/l.
BODs Days 27°C Not exceed 30 mg/l.
COoD Wot exceed 250 mg/l.
Oil and grease Not exceed 10 mg/l.
For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.
3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-
pH Between 55-90 O
Suspended Solids Not exceed 100 mg/1.
BOD: Days 27 °C Not exceed 30 mg/l.
COoD Not exceed 250 mg/l.
Oil and grease Not exceed 10 mg/l.
| Sr| Water Code (Qty in kipd - Kilo Ltr per Day)| WC :2.500 [WWG : 1.000 - 'Water Source | Remark . |
| 1 |Spray in Mines 0.500 0.200 Borewell Spraying and Processing

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

6. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working .
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

7. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

8. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board,

9. Recording of Monitoring Activities & Resulls-

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent,

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of snmEling 5 . i
onsent No:AW-111482
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(i) The dates on which analysis were performed
(1iWho performed the analysis?
(iv)The analytical techniques or methods used and
(V)The result of all required analysis
‘i If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of valucs required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on (he Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activitics including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.
10. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.
11. Limitation of discharge of oil Hazardous Substance in harmful quantities:-
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.
12, Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.
13. Disposal of Collected Solid waste/sludge-
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat,
14. Provision for Electric Power Failure-
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.
15. Prohibition of By pass system of treatment facilities-
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :
@i. where unavoidable to prevent loss of life or severe property damage, or
ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.
16. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.
Additional Water condition:-
L.Extensive tree plantation shall be done on both side of Mineral transportation roads, haul roads and around open mining lease area.
2.The mine management shall stack the over burden/block of the granite dump at proper place. 3. Mine management shall be
constructed garland drain with septic tank in mining arca.
4. Mine management shall be made asphalt road in mining activity area as per submitted affidavit
5. Mine management has been regularly maintain fancing in mine area to avoid any accidental/nusence activity
Consent No:AW-111482
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained
continuously so as to achieve the level of pollutants to the following standards:-

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09, Some of the parameters are as follows:

a. Particulate Matter (Iess than 10 micron) - 100 pp/m* (PM10 pg/m* 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pp/m’ (PM2.5 pg/m’ 24 hrs. basis)

¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m’

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m?

¢. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m’

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4, The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of O
emission/section/activities.

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

6. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

7. Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with

minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental
conditions and as stated in below..

(Minimum number of plants to be planted by the unit:-3750 )

Additional Air condition:-

Consent No:AW-111482
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GENERAL CONDITIONS;

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as

not mI cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping
site. 1l required,

Non Hazardous Solid wastes:-

Type of waste Quantity Disposal
Serap/ Plastic packing material wood, cand board, punny begs ete Sale to authorized party/As Per CPCB.
‘ MoEF Guide lines / Others.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

¢. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

@8, Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

9. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

10. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condition:-

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974 , The Air (Prevention &
Control of Pollution) Act, 198 1is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
Consent No:AW-111482 orandonbehallo

This Certificate generated fram xgn mp.nfc.dn are valid and does not require physical signanoes, the certificate can be validated online fromm xgn mp nic.in using "TPAV™ Number. l'il[,'l:: 5/6
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M., Pollution Control Board - Sapar

I’t. Deen Dayal Nagar, Housing Board Ciny
SAGAR

SAGAR

Tele : 07582- 263774

Consent Order

M.P. Pollution Control Boare

Digtaly Fogn w b Aadiaar VIRENDRA SAHAL RAL

(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # TKLIQVG2UI

Consent No: AVW-111482

This Certificate generated fram agn.mp.nic.in are valid and does not requive physical signatures, the certificate can be validated online from xgn.mponic.in using "TPAY™ Number, Page: 6/6
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